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The (oUowina Act of Parliament received the assent of the President on the
ltd SeplCmbcr, 2006,and is hereby published foracnera.l informalion:-

THE WILD LIFE (pROTECTION) AMENDMENT ACT. 2006
No, 39 OF 2006

(3""Scpl.mbu. 2006,)

An Act further to amendthe Wild Life (Protection)Act, 1912.

Ba it enacted by Parliament In the Fifty-scventh Year of the Republic of India as
follows:-

1.(/) ThisAct may beeaIlod!heWild U f. (Pro1Cctlon) Amendm<nlACl, 2006.

(1) Ushall como Into forteonIUCh date astheCentrll Govemmc:nl may,bynotiftcation
inthe Official Gazette., appoint.

1. AfterChapterlVA otthe WildUre(Protectlon} Act, 1m (herclnaftcr ' efenod10 u
the principalAct).the rollowin~ tbaptcrs shall bolnsert~. namely:-

'QlAPTER IVB

NATIONAL TICJEJt. CoNSEltv,.,nON AurnolUTY

31K.ln thi' Chlpter,- Dtnnl!lolli.

(0) "Natio nal Tiger Ccneervetlcn Authority" mean. the Tiger
Conscl"V8tlon Authority constituted under .ectlon JlL;
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(b) "Steerin.Comminee" means theCommitteeconstituted under MC1ion
J8U;

(e) '"Tiger CortlCrvlllion Foundation" means the foundation established
under seeuon 38X;

(d) ''ti.er reserve Stale" means II State havin. tiler reservo;

(.0) "tiaer reserve" meansthe&reu notified u such under IOCIlon J8V.

38L. (1) The Central Government shall constitute II bod)' to be known u the
National Ti.er Ccnservatlcn Authority (hereinafter in this Chapler referred. to u Ihe
Ti.erCortlCrvationAuthority), to CXCf'Ci,e tho powers conferredon.lJldto perform the
functions assigned 10 it ul'Ider thisAct

(1) TheTiger Conservation Authority shall consist of the followin& members.
namely:-

(a) !he Minisler In"wac ofthc Ministry or Environment andForestl­
Chnirpenon;

(6) the Minisler of State in Ihe Mlnislly of Environment and Forem­
Voce-Olalrperson;

(e) threo members ofPlI'liamcnt ofwhom twoshall beelected bythe House
of thePeople lind one bythe Count: i1 of Sti tes;

(tI) etgbt experts or professionals havinl prescribed qualincations and
experience inccraerveuonofwild life andweltaro ofpeople living inliaerreserve
cut of which IlllellSt two shall befromthefield of tribal development;

(.) Secretary, Ministry of Environment andforesli;

(I) Director General of Foresu and Special Secrelaf)'. Ministry of
Environment and Forests;

<I) Oiroctor, Wikllife Preservation. Ministry ofEnvironment and Forests;

(It).ix CbiefWild life Wardens rrom the tiaer reserveStates inrotation for
three ycus;

(I) iVI officer not below the rank ofJointSecretaryand LegislativeCounsel
from theMinistry of Law and Jl,lSticc;

(f) Secrelat)', Ministry ofTribal Affain;

(k) Secretary, MinistryofSocialJusliceand Empowerment;

(I) Olairperso'n. National Commission fortheScheduledTribes;

(Ill) Chairperson, National Commission for the Scheduled Cules;

(n) Secretllr)', Minisll')' ofPanchayati Raj;

(0) Inspcc1Of-General ofFomu or an officerof theequivalentrankbavin&
at leASt ten yean experience inI tiger reserve or wildlifemanagemcM, who shall
be the Mcmber.Secretary,

tobeootiflCd bytheCentral Government, in theOfficial Guette.

(1) uIshereby detlared that the office of member of the Tiger Conservation
Au!horitylhall nOtdisqullify iu holder for being chosen u, or for being, a member of
either Houseof PlI'liament.

38M.(1) Amembernominllted under clause(d) ohub-section(1)cfsecuon 38L
shAll hold office forsuch period nOI exceeding three yean :

Provided that amember may, bywriting underhis hand addressed to theCenual
Government, resign from his off"o.
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(2)The CentralGovernmentshallremove a member referred10 inclause(d) of
sub-section (2) of teCtlon 31L, fromofft<:c Ifhe--

(a) is., or at~ time has been, adjudicatedas Insolvent;

(b) has been convictedof en offencewhich. in the opinionof me Cent",,1
Government. involvesmoraJ turpitude;

(e) is of unsound mind and stands so declared by • competent court;

(d) ftlfuses to aet or becomes incapable of lIC1ing;

(.) is. without obtaining leave of absence from the Tiaer Conservation
Authority,absent ftom three tonsecuti.vemectinp of the said Authority; or

VJ hn, in the opinionofthc Central Government. so abusedhlJ position
as 10 renderhiscontinuallon in officedetrimental to the public interest:

I
Provkled that nomember .hall be removed under thlJ sub-section unlesshe has

been linn I reasonable opportunity of beina heard in the metter,

(1) Any vac.".;y in the office ofa member shall be filled by rrntl . ppointlnm l
and luch member shan continue for theremainder ofthc termaflhe member Inwhose
place he Isappointed.

(4) The salaries and allowances and other conditions of appointment of the
memben of the TIge! Conservation Authority shall be sueh u may be prescribed.

(J) No actor proceeding of theTigerConservation Authority shallbe questioned
orshallbe lnvalid onthe ground merelyof theexistenceofany vacancy ordefed in the
constitution of the Tiger Conservation Authority.

lIN. (1) TheTiger Conservation Authoritymay, with the previoul sanctionof
the Central Government, appoint such ether officers and employees as II considen
noccsmy fot the efficient dischll1ge of its functions under this Act:

providedthattheofficers and employeesholdinaoffice under the Directorateof
ProjectTiietand dealini withProjectTiger immediatelybeforethedale ofconstltution
of the Tiler Corulervation Authorityshallcontinue to hold office In the Hid Authority
by the same tenure and upon the same terms and conditions of service or until the
expiry ofthe~period of six months from that date if such employee opts not to be the
employee of that Authority.

(1) nJ termsand conditionsofservice of the officc,. and other employees of
the Tiger COhservation Authority shall be such as may be prescribed.

380. d)The Tiger ConservationAuthority shallhavothe followlnj powersand
performtho following functions, namely:-

(1) to approve the Tiger Conservation Plan prepared by the State
Government under sub-section (J) of sectionl aV of this Act;

(h) evaluateandaue" various aspectsof IUltainable ecologyand disallow
any ecologically Ul\Sustalnable land use such u. mininl, industry and other
projd within the tiger reserves;

(e) laydown nonnativestandards for tourism activitiesand Iuidellnel for
project ticer from timeto time for tigerconservation In the bufferand corearu
oftljetjrestrvcs and ensuretheir due compliance;

(d) providefor management focw and measures for addreuinj conflicts
ofmen Ind wUd animals andtoemphuisc oneo-edstenee in forest areasoutside
the NatlonalParks, llOCtUariel or tiger reserve, in the workina plan code;

(J) provide informalion on protection meuurel includinj future
cot\l~tion plan. estimation ofpopulalionof tigerand its naturalp~ .pecies,I .

Ol!l«n ...
clIIployns or
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llahIS ofbabiws, diJcuc 'UlVcillance, mortality .urvey, pitroillna. repcra on
untoward bappeninp and ,uch other manlsement upec:tt u it may deem fil
includlns fuMe planconservationj

(I) aPProve, co-on:1lna1c research andmonhorina on !i&er,~ prey,
babital,relatcd cc:oJosica1 andJOc:io-«onomic: parwnetcrt andtheir evaluationj

(g) enJUtC !hal the tip reKrVCllnd area IInk.ina one protoc:tod area or tip
rcscrvc withIInOtha' protce:ted Il'CI ortiger reserve are ooc divcned for ccologkally
~Ic uxs, c;xcept inpublic: intere5& and witb the approval oflhc NodonII
80Brd forWold Lifo ond oolhc Idvic<orlhcTIaor OloscrwlionAlGw:lrt1y,

(h) facilitate and support the tiger fe5el'\lO manaaemcnl in the Stole for
biodiversity c:onservatioo initiativet throop ec:o.dcvelopmcnt and people',
p&rtk:ipltionu perIpproVed mlnAlcmeal plans and10 suppor1 dmilar Initiltives
10 odjoinin. areu c:onsistent with theCcnuaJ and State laws;

(I) ensure criticalsuppon includinlsclentific:,lnformallon teehnolol)' and
lell l suppo" forbetter implementation of tho tiler conservltlon plan;

(/) rac:lJltatc OfJ.olna: c:apac:ity buildinlprosrammc forikilldtvelopmcnl of
oftic:cn and sWfortllcr reserve'j and

(.4:) perform such other functions as may be nec:cuary 10 carry out the
purposes of thisAe:t with reprd to conservation of tilers and their habitat

(1) The Tiler Conservation Authority mIIy, in the exerc:1sc of its powers and
perfonnanc:e of its func:tions under this Chapter, bsue dlrtc1lona !n wntinl to In)'

penon, officer Dr authority for the protee:tion of tiger or tlacr I'CSCrvcI and such
person, officer or authority shall be bound to comply with the direCliona:

Provided thatno such direction shallinierfere with or Iffect the riahtJ of local
people particularly theScheduled Tribes.

31P. (I) TheTIger CcnsevericoAuthority shall meet al such time and It such
place as theChairperson may think fit.

(2) TheChairperson or inhis absence the Vice.chairpcrlOn ah.U prnido over
the meetings of the TIger Ccnservadon Authority.

(J) TheTiger Ccraervarlcn Authority shall regulate it! ownprocedure.

(J) All orders and decisions of the Tiger Consel'\lallon Authority shall be
authentlcaled bythe Membcr,Se(rctary or lUly otherofficer of thesaid Authority duly
autbcrised by the Member-Sec:retary In this behalf.

38Q. (J) The CentralGovernment may, after due approprlarion made byParliament
by IIw in tbii behalf, make to the Tiger Consorvalion Authority &rants and loans of
.uc:h swosof mone)' as that Government rna)' consider necessary.

(1) Thero lhall be constituted I Fund to bo called the Tiger COlllervatlon
Authority Fund and thero shall be credited thereto-

(I) anygrams andloaru made to theTIger Conservalion Authority b), the
Ccnl1al Government;

(II) all fees and charlet received by the Tiger Conservation Aulhority
under tbil Act; and

(III) aU sums rcc:civod by theAuthority from 1\Ic:h otherIOUrc:eI U mI)' be
decided upon by theCenl1al Oovenuncnt.

(J) The Plmd referred to in sub.soc:tion (1) Jha!1 be applied for mcctlna salary,
allowances and other remuneration of the members, omcm and other employees of
thoTIprConaefvation AUJhority and tbeexpenses of theTIler Coosel"'ntion Authoril)'
incurred In thedisdwJe of 111 funetlotll under thb Chapter.
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31R.(I) The"gcr ConservationAuthority .hanmaintain properaccounts and
other relevant record. and prepare an annual statementor ac:counta In luc:h Conn IS
m-r bepmaibcd by theCentral Government Inconsulwion withthe ComplrOller and
Audltor-Generaloflnd ia.

(1) The accounts of the TIger Conservation Authority wll be l ooked by the
Comptroller and Auditor-General orIndi, at RICh interval. u may bespecified byhim
and any expenditure incurred in connecdcn with such audit IhaJI be payable by the
n,er COnKI'VIUonA~rityto the Comptroller endAudltor-Genel'll orlndl• .

(1)TheComptroller and Auditor-General oflnd iI and anyOCher person appointed
by himIn connection withthe auditofthe acc:ounts of thenaerConscrvadonAlrthority
&ban have the same riahu and privileges and authority In connection withsuch audit
u the Comptroller and Auditor-GenerallcneraUy hu in connection with tho audit of
the Government accounts and, In particular••han have the right to demand the
production of bookJ, accounts, ccnoectedvouehel'1 and other documents and papers
and to inlpect the office oCthe TIger Conservation Authority.

(4) The ac:c:ounts of the Tiger Colllervition Authority IS ccrtlned by the
Comptroller andAuditor..(jeneraJ of India or anyotber penon appolnled byblm In this
behalftosetber withtheauditreport thereon. shallbeforwarded annUlllly to theCentral
Oovenuncnt by the Tiger CoTl$CMllon Authority.

315. The Tiger Conservation Authority shall prepare in such form and al !uch
tima, for each financial year. as may be prescribed, its annual report, giving I full
account Ofililetivilict during the previous financial yearand fOl"Wllrd a copythereof
10theCentral Governmenl

laT. The Ccntrll Oovernmem shall cause the annual report togetber with a
memorandum oC actlcn ltken on the recommendations COlltal.ncd therein. Insofllt AI

they relateto the Central Government, and thereesene for the non-acceptance, ifany.
of any of such recommendatioOl, and the audit report to be laid. as soon AS maybe
afterthe repom are received, before each House of Parliament.

Jau. (I) The StateGovernmentmayconstitute aStw'ingCommittee for ensuring
co-ordination, monitoring, protection and conservationof tiger, co-predatorsandprey
animailwithin the tigerrange State!.

(2) The Steering Committee shallcon!im of­

(a) the ChiefMinbter-Chairperson;

(b) theMini,ter in-dlargc of Wild Llfe- Vico-Chalrpcr!On;

(e) ,udI numberof offidal membersnot'exceeding five includingat least
twoFieldDirectonoftlgCf reserve or Dirc<:tor of'National Parkandonefrom the
StateGovernment'. Dcpartmcnta dealing withtribalaffail'l;

(d) throeexperts or professional. havingqualifieationJ and experlence In
conservation nf wild life of which at least one shall be from the field of tribal
development;

(.) two membcrl Irom the State',TribalAdvlsoryCouncll;

(J') onerepresentative eac:b from StateGovemmenr, Dcpartmentl dealing
withPanchayati Raj and Soclal1uatice and Empowcnnent;

_ <I) OliefWUd Life Warden of theState thall be the Membe,...SccrdArY, 1IU
ojflcto,

to be notifiedby the Statt 'Government, in theOfficial Gazene.

~IlUud

IlICIll 01 npr
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JlV. (I) The State Ocvemmem shall, OD the recommendation tJf!be l1aer
Conserv&lioo Authoriry, notify anareaas a tiaer reserve.

(1)'Tbe provisions ofsuHoction (1) ofsection I', sub--sections (1), (J) and (4)
ohection 27, sections 30,32 andclauses (b) and (e) of section3J of thisActshall.as
farasmaybe,apply lnrelation 10 I lijer reserve asthey applyinrelation to a sanctuary.

(J) The State Government shall prepare a Tiger Conservation Plan incIudina
IIIffdevclopmcnt anddeployment plan for tho proper managemont ofeacharea referred
to in sub-section (I). 10 as to ensure-

(a) protection of tiger reserve tnd providing site specific habitlll inputs
fix a viable population ofuaen. *prcdators andprey animals without distottin&
theIIIllIrlI prey-prcdator ecoloaita! cycle in the habitat; I

(b) eeoktlkally cornpadblo Land UIOIIn thetiler meN" and areal linkina
ODe protce:1Cd area .orti~r reserve with another for addrelsina 1he livelihood
COOC(fN of local people. so as to provide dispersal habitats and corridor fOf
spill over population of wild animals from the desipt.ed core~ of tiler
reserves or from tiger breeding habitats within otherprotected arCu;

I
(e) thoforestry operations of regular forest divisions andthose adjoining

tiger reserves arc not incompatible withthe needs ofl[.er conservation.

(") Subject 10 theprovisions contained inthisAct,theSlateOovernment shall,
while preparing a Tiger Conservat ion Plan, ensure the aJriculturai. livelihood,
developmental andotherlplerestsof thepoople llvlng intl.er bearing forests or Iliaer
reserve. I

Explal1Qlion.- For thepurposet of this section. the expression "tiler reserve"
Includes-

(I) core or critical tiler habitat areasofNltional Parks and sancluaric..
where it has been established. on the basis of scientific and objec:tivc criteria.
dw sucb areu are tcquired to be kept as Inviolate for the purpom of tiBer
conservation, without affcctillithe rights of theScheduled Tribesor suchother
forCit dwellel'l, anc! nOlified as such by the State Government in consultation
withanExpertCommittee consl j lUl~ for thepurpose;

(II) buffer or peripheral areaconsisting of the area peripheral to critical
tiger habitat or core area, identified and CJtablished in accordance with the
provisions conlalned in Explanatfon (I) above, where a lcuer degreeof habitat
protocdon b required to ensure the Inteltlry of Ihe critical tiger hablw with
adequate dispcnal for tiger spcc:ics, and which 11m II promoting co-ex1ltcnce
bcrw«n wildlife and human activity with due rec::oanition of the livelihood,
developmcntal, social and cultutal riahtsoftbo loui poople. wbcrcin the IIndu
oia-:.•-;.:,,: iCC determinedon L1~ buis of scientil'ic and objective criteria in
consuJwion with theCODCC! ned Oram Sabha andanExpert ConIniaec constinaed
for the purpose.

(J) Saveas for VOlunwy relocation on mutually aareed termsand conditions,
provided that sucn lenns and conditions satisfy the requirements laid down in Ihis
sub-section. no Scheduled Tribesor other forest dwcllel'l shall be resculed or hive
their r1ahts advenely aff'oeted for the purpose of crealina inviolate areas for tiger
ccnservencn unless-

(I) Iho procosi of recognilion and determination ofriahts and acquilition
of land or forest riahtsof the Scheduled Tribes and such other foresl dweltlna
pcflOnl Is complete;
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( II) the concerned agencies cfthe State Government, in exercise of their
powers under this Act, establishes with the consent of the Scheduled Tribes
andsuchother fomt dwellers in the area. and in conrulllolion withan ecological
and IOClal scienlist familiar with the area, that the activlti" of the Scheduled
Tribesand other fo~st dwellers or the impact of theirpresence upon wildanimals
is suffICient to cause Irreversible damage and shan threaten the existence of
tigers and their habitat;

(III) the State Government, after obtaining the consent of the Scheduled
Tribes and other fOral dwellers inhabiting the area. and in consultation withan
independent ecological and social scientist familiarwith the area, has come 10a
conclusion that other rusonable options of eo-existence, are nee available;

(N) resettlementor alternative package has been preplred providhi. for
livelihood for the" affected individuals and communities and fulnls the
requirements given in the NationalReliefand Rehabilitation Policy;

(v) the Informed consent of the Gram Sabhaconcerned, and ofthe persons
affected, to the resettlement programme hu been obtained: and

(vI) the facilities and land allocation It the resettlement location are
provided underthe S8ld programme, otherwisetheir existing rights shall not be
Interferedwith.

Jaw.(I) No alteratton in the boundaries ora tiger reserve shall be madeexcept
on a ~mendation of the Tiger Conservation Authority and the approval cfthe
NationalBoard forWild Ufe.

(1) No StateGovernment shan dc-notifya tigerreserve, except tnpublicinterest
with theapprovalof theTiger ConservationAuthority and the NationalBoard for Wild
U~.

)BX. (I) Tho StateGovernment shall establish aTigerConservation Foundation
for tiger reserveswithin tbe State in order 10facilitate and support their management
for conservation of tiger and biodiversityand, to take Initiatives In eco-developmenr
by involvement of people in such development process.

(.2) The Tiger Conservation Foundation shall, I"'" alta, have the following
objeetlves:- '

(a) to facilitate ecological, economic. socialandeulwrtll development In thetiler
reserves:

(b) topromote cco-tQurism with theinvolvementoflocal stake-holder communltie,
and provide support to safeguard the natural environment In the tiger reserves:

(e) to racllltate the creation bf, and or maintenance of, such auels III may be
necessary for fulfilllng the above said objectives;

(d) tosolicit technical, financial, social,l llgal and othersupport requiredfor the
activities of the Foundation for achieving the above said objeetivC1;

(It) to aUlfYlent and mobilise financialresources includingrecyclingof entry and
IUCh other fees received in a tiger reserve, to foster stake-holder development and
eoo-tourlsm;

(j) to ,upport research, environmental edtJC.Ition and Inin!ng In the above

relatedfieldJ.

Allrnl lOlI IIId
d... ottfiutio.
of 1;lef

rete"".

Elllbli. hlllr nl
of Tllrr
COIl.rlVl t ioll
FOllndl l;OIl.
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QlAPTERIVC

T lOtla AHO 0THEIt EMDANOEUO SPECIES Ca.1t.&£ COh'TlOL BUUAU

38Y The Central Oovernment may. for thepurposes oflhi. Act, byorder pub­
IiJhed In theOfficial Ouettc, cOlUtltute aTigerand other EndangeredSpecies Crime
Control Bureau to be known u theWildlife Crime Control Burllluconslsting of-

(a) theDlrector oCWlldlife Preservation-Director c-offlclo;

(6) the lNpector-Gcneca1 ofPolice-Additional Director,

(e) the Deputy lnspector-GcocrU of Pollee-JoinI Dircaor;

Cd) theDeputy lnIpector-Omcrtl ofPorntt-Joint Director;

(e)tbcAddltional Commlukmcr (Customs and Cennl Excise)-JoinlDirector,
. nd

(f) such other officen AI may be appointed from amongst the officers covered
under scctionll and 4 of this ACI.

lIz' (1) Subjecttotheprovisions ofthis Act. the Wildlife Crime Control But'Clu
&hall take measwu with respect lO-

(I) c:ollca andc:ollale imclliacnccl relaLod 10 orpni:ud wildlife aimcaetiviticI
and to diueminale the same to Swe and other enforeement Igencies fOf
immediete IClion. lo II 10 apprehend the criminl ls Ind 10 ellablish a
cenU'lliled wildlife crime data bank;

(II) co-ordinalion of actions byvarious offieen, Stale Oovmuncnll and
other authotitics in connection with the enforcement of the provlsions of this
Act, either directlyor through regional and border units set upbytheBureau;

(IfI) implementation of obligations under the various international
Conventionsand protocols thai; arc inforce II present or which may be ratified
or eccedcd 10 by India in future;

(Iv) w iltance to conccmcdautboritiol in forcipc:ountriet and concerned
intcrMtional orpnlsatlOnl 10 l'acllltate eo-ordination and WlivenaJ action for
wildlifca imoconlrOl;

(v) develop Infrutruelwe and capacity building for Icienlific and
profeslional investigation into wildlife crimes and wist State Gcvemmena to
ensure . ueeen in prosecutlcm related 10 wildlife crimea;

. (vI) advlco theGovernment of india on issuc. relating to wildlife crimeJ
havina national and inlernational ramifications. and stillest changes required
in rclennt policy and laws from time to time.

(1)The Wildllf.Crime Control Bun:au shall cxercis~

"'(I) luch powen u may be deleaated to it under sub-seellon (/) of
section S,aub-sections (J) and (8) of ICCIIon SO and section 55 oflhis Act; aod

(II) luch other pow,n II may be prescribed....

3. In seclion.51 orthe principal Act, after sub--sectlon (/B), thefoUowina sub-soctlons
aball be lnIertcd, namcly.- •

"(1C) A1typenon, who commits anoffence in rcWKln to thecore area ora tiaer
rtKtVC ?r where the offence relate to hunting in the tiger reserve or aherina 1bo
bo~~ or the1i&er rtICtVt, luch offence Ih,n be pWlilhable on f1ntconviction
widl unprlJClT1lnC1tt for I term whichshall notbe 1m than three years butmay extend to



Sec. IJ 1llE GAZEITE OF INDIA EXTRAORDINARY 9

. .•.

seven yean, and .150 with fine which sh4Il not be leu than fifty thousandrupees but
may extend10 two lakh rupees; and in theevent of. second or subsequent conviction
withimprisonment forIlerm of not leu than sevenyeln andallO with finewhich.hall
not be leu thnn five Ilkh1\IP«S butmay extend to fifty lakh rupees.

(lD) Whoever, abets anyoffence punishable under sub-section (/C) shall,irthe
act ,henod Is commined in consequence of the abetment, be punishable wnh the
punishment provided for thai offenee....

... In teetlon H of tho principal Act, afterclause (aa), the following clauses shall be Amendmcnl
lntortod. namely.- or S«liOll SS

"(ab) Member·Settewy.TIgcr Conservation Authority; or

(oe) Dlrector ofthc .concerned ti.eer reserve; or" .

5. In section 59 o(tha prlnelpalAet, after the word, figure. and lener "Chapter IVA", Amclldmcll.
the word. fiJUfcs and letter "Chapter IVO'" shall be inserted. or s«liOIo "

6. Insection60ofthe principal Act.in I\lb-.ection (J), aftertheword, figures and iener Amendmul
'"CtulPltr IVA",lhc word, figures and letter "Olapter IVB"shall be inserted. or I«IMMl 60.

1, Insection 63 of Ole principal Ael, in sub-section(I), afterclause (g), the following AmclldmcDI
elausea shill be ln$.erted. namely:- or n~lioll 6).

"(gl) quaUfieadom and cxperience of experts or professionals under clause (d)
of ,ubo-section (2) of section 38-1;

(z/l) me ..Iarie. and allowances and other conditions of appoinlment of the
members under sub-secticn (4) of section 38M;

(Jill) the termsand condilions of service ofthc officersandether employees of
theTigerConservation Authority under sub-secttcn (2) of section J8N;

(gtv) theform inwhich theannual statementofaecounlsof TigerConservation
Aumority shan be prepared under sub-section (I) of section J8R;

(fv) me form in which and the time at which me annual report of Tiger
Conservation Authority shan be prepared under section 38S;

(gvl) other powers of the Wild LifeCrime Control Bureau under clause (II) of
sub-sectlcn (2) of'sectlcn J8Z.",

K.N.OIATURVEDI,
s.cy.10 th. Go'lt. o/India.

PlUNTED BY THE MANAOEl, OOVERNMENT OF INOlA PRESS, MINTO ROAD, NEW DELHI
AND PUBUSHED BY THE CON'TROLLfR OF PUBUCATIONS. DELHI, 2006.

MOIPMRN~2ea&OI(S~)--04-oi-2008 .
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